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Title: Discussion on the situation arising out of alleged money-laundering involving Aircel-Maxis in the wake of recent joint raids by Enforcement
Directorate and Income Tax Department.

 

SHRI BHARTRUHARI MAHTAB (CUTTACK): Yesterday, I had given a notice of adjournment motion relating to Aircel-Maxis Scam. ...(Interruptions)

HON. SPEAKER: Do you want to say something about discussion under Rule 193?

...(Interruptions)

SHRI BHARTRUHARI MAHTAB: That was rejected as per your wisdom. Yesterday, when the AIADMK Members were agitating, to raise the issue in
this House, at that time, the Minister of State in the Ministry of Parliamentary Affairs stood up and responded by saying, `you give adequate notice
for consideration. The Government is prepared to respond to the issue you want to raise.' Immediately, I gave notice in the Notice Office.
...(Interruptions)

HON. SPEAKER: Nothing will go on record.

...(Interruptions)

HON. SPEAKER: We have started discussion under Rule 193. After two hours, we would start that.

SHRI BHARTRUHARI MAHTAB: Investigating Agencies have been investigating the irregularities into according clearance to Aircel-Maxis deal in
2006 by the Foreign Investment Promotion Board since long back. Recently, the Enforcement Directorate and Investigation Wing of the Income-Tax
Department have jointly conducted raids to unearth the wealth generated through the unfair means in the Aircel-Maxis Scam. However, all the
investigating agencies have been doing preliminary enquiries only since the scam surfaced. No investigating agency has filed charged sheet in the
case so far despite the fact that the scam is monitored by the Supreme Court of India since 2011. ...(Interruptions)
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(At this stage, Shri K.C. Venugopal and some other hon. Members came and stood on the floor near the Table.)

 

...(Interruptions)

Madam, the Supreme Court is monitoring Aircel-Maxis scam as part of the 2G scam since 2011. CBI's earlier stand was that the then Telecom
Minister had arm-twisted Aircel promoter, ...( Interruptions)* to sell the Malaysian company, Maxis. But in April, 2012, it was exposed that that FIPB
clearance to Maxis was a total violation by the then Finance Minister in 2006 March. The deal was worth more than Rs.4000 crore, and as FIPB
Chairman, the then Finance Minister had only power to approve deals worth Rs.600 crore. He ought to get CCEA clearance and he did not take up
the matter to the CCEA. â€¦ (Interruptions)

HON. SPEAKER: Shri Mahtab, if you want to change the seat, you can come near and speak.

SHRI BHARTRUHARI MAHTAB: To put across my view, I have to shift my seat. This is the predicament that has dawned on us. This is the saddest
part that is happening in this House. ...(Interruptions)

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION AND MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI M. VENKAIAH NAIDU): We had discussed Ayodhya 100 times; we discussed Gujarat umpteen number of times while it was sub-
judice.. ...(Interruptions)

SHRI BHARTRUHARI MAHTAB : Madam, in 2014 CBI filed charge-sheet against Maran and family and it mentioned all the FIPB violations happened
from ...(Interruptions)*â€¦ side as FM in 2006. CBI said in its charge-sheet − these are all public documents - said the probe on FIPB violations
committed by ...(Interruptions)* was under probe and soon file supplementary charge- sheet. ...(Interruptions)

HON. SPEAKER: Shri Mahtab, `name' will not go on record. He is not the Member of this House.

SHRI BHARTRUHARI MAHTAB: In October, 2012 the esteemed Supreme Court had asked to apprise the probe status of ...( Interruptions) * violation
and ...(Interruptions)â€¦ * was summoned and interrogated by CBI on December 6, 2014 in Delhi. ...(Interruptions) But somehow, the Joint Director
of CBI Shri Ashok Tewari, IPS, who summoned ...( Interruptions)â€¦ * and recorded his statement was shunted out from CBI within two months to
his parent cadre Himachal Pradesh and he is now heading the State Road Transport Corporation. ...(Interruptions)

Madam, I have certain questions to ask to the Government to explain. ...(Interruptions) I would like to know whether the Singapore-based firm,
which is headed by the then ...(Interruptions)* had acquired majority shares of a big resort in Sri Lanka, known as Lanka Fortune Residencies.
...(Interruptions) I would like to ask whether this company owns the prestigious resorts 'The Waterfront', 'Weligama Bay Resort' and Emerald Bay
Hotel. ...(Interruptions)

I would like to know whether this Singapore-based firm routed money via Dubai to acquire three farms and vineyards in South Africa identified as
Rowey Farm Grabouw, Cape Orchards and Vineyards Private Limited and Zandlvliet Enterprises, a wine and stud farm in Ashton. ...( Interruptions) I
want to know whether the Dubai-based Desert Dunes Properties Limited has also investment in the Singapore-based company Advantage.
...(Interruptions) I would also like to know whether the Advantage company's Singapore subsidiary had entered into joint ventures with the
Philippines-based companies to obtain a franchise team of International Premier Tennis League (Aisa). ...(Interruptions)



I want to know whether the company named Advantage had also had financial transactions with another real estate company in Singapore known as
Real Beyond Pvt. Ltd. having three subsidiaries in Malaysia and whether the investigation has unearthed that these transactions led to 16 land
purchases in Thailand. ...(Interruptions) I would like to know whether that company of Singapore has also entered into joint ventures with Gravitas
Investments, Match Point International Tennis Events to buy a franchise Tennis team called 'Manila Mavericks' and whether the investigators
unearthed that this deal was worth 12 million US dollars and the money was paid in 10 instalments. ...(Interruptions)
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(At this stage, Shri K.C. Venugopal and some other hon. Members

went back to their seats.)

...(Interruptions)

माननीय अ य  : मने एक बात ि लयर क  ह ैिक पेिसडे ट एडसै पर िड कशन होना ह ैऔर इसके िलए केवल दो घंटे का समय िदया गया है  इसे क पलीट करने के बाद पेिसडे ट एडसै पर
िड कशन िलया जायेगा

â€¦( यवधान)

माननीय अ य  : आपका या पाइंट ऑफ आडर ह,ै ल न बर बोिलये  यह िकस ल के तहत ह?ै

â€¦( यवधान)

शी मि लकाजनु खड़गे (गुलबगा) : मडैम ने मुझे बोलने क  परमीशन दी ह,ै आप कह रहे ह िक बिैठये, म य  बठंूै ...( यवधान)

माननीय अ य  : खड़गे जी, यह िकस ल के तहत ह,ै आप उ ह बठैने के िलए किहये  ऐसा नह  होता िक खड़े भी हो जाएं, आप ह ला भी करो और िफर आप बोलो

शी मि लकाजनु खड़गे: मडैम, कल तो दोन  तरफ से एआईडीएमके के लोग  ने घेरा हआ था, उस व  ऐसा ही चला

माननीय अ य  : कभी आप घेरो, कभी दूसरे घेर, यह चलता है

शी मि लकाजनु खड़गे: म आपसे बहत नमता से पछू रहा हं िक हमारे साथ ऐसा अ याय य  हो रहा है  ल 186, जो पो.सौगत राय जी ने आपके सामने रखा ह,ै उसी तरह से 186 और उसके
बाद ल 353 ह, इन दोन  स के मुतािबक िकसी यि  का नाम नह  ले सकते ह, ...( यवधान) जो यि  इस सदन का सद य नह  है  He is not a Member of this House,
against him this discussion is going on and his name is referred to here very often. Secondly, this matter is pending in the court. So, as per law we
cannot discuss this matter here. When we have made all these rules and the Government is violating all the rules, this is not proper. This cannot be
done. We cannot discuss it here as per rules. ...(Interruptions)

SHRI M. VENKAIAH NAIDU: Madam Speaker, I was requesting that other Members should sit down so that Khargeji can place his point before the
House. ...(Interruptions) 'That is also his misunderstanding.

I was saying, other Members should sit down so that Kharge ji can make his point. Secondly, regarding Rule 186 or Rule 353, I have only
some 16 or 17 years experience in this Parliament. Ayodhya was discussed at least 50 times. आप बठै जाइए  ...( यवधान) अधयै मत हो जाओ  ...( यवधान) िकतनी
बार हमने गुजरात के बारे म चचा िकया  ...( यवधान) ए जुिडकेशन म है  ...( यवधान) अयो या के बारे म चचा िकया  ...( यवधान) ए जुिडकेशन म है  ...( यवधान) बहत मामले कोट म ह
...( यवधान) वे सब इ यु हम लोग िड कस करते रहते ह  ...( यवधान) यह मामला कोट म ह ैही नह  ...( यवधान) यह मामला केवल िट युनल के सामने है  ...( यवधान) इसिलए मेरे िहसाब
कोई पॉइंट ऑफ ऑडर ह ैही नह  ...( यवधान)

HON. SPEAKER: On the same point of order, I have already given the decision. So, I think, it is not necessary to give it again and again. There will be
no point of order because discussion has started.

...(Interruptions)

HON. SPEAKER: Yes, Bhartruhari Mahtab ji. Bhartruhari Mahtab ji, I request all of you, do not take anybody's name who is not the Member in this
House, please.

SHRI BHARTRUHARI MAHTAB: I will adhere to that, Madam....(Interruptions) The investment in real estates, engaging in other business activities is
not only confined to London, Dubai, South Africa but also extends to Philippines, Thailand, Singapore, Malaysia, Sri Lanka, and one more name will be
revealed, British Virgin Island which I think some Members are more conversant with, Switzerland, United States, Greece and Spain....(Interruptions)

  The information is, ED and Investigation Wing of Income Tax Department have raided that company. The investigation team has got the details.
This happened. You are saying, it is a match fixing. ...(Interruptions) I will come to that issue....(Interruptions) I will come to that match fixing
issue....(Interruptions)
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(At this stage, Shri K.C. Venugopal and some other hon. Members

came and stood on the floor near the Table.)

HON. SPEAKER: Mahtab ji, address the Chair.

...(Interruptions)

SHRI BHARTRUHARI MAHTAB: The investigation team has got all the details. But, I would ask the Government, why no FIR has been lodged.
...(Interruptions) I have some more questions to ask to this Government. Why CBI and ED are not filing charge-sheet on the culprits who have done
such type of money laundering involving more than 14 countries including British Virgin Islands. ...(Interruptions) Are Congress and BJP bargaining



with each other? That is the match fixing that we are asking...(Interruptions) Are Congress and BJP doing a match fixing here? What type of
understanding is being done? The country wants to know, we all want to know that what type of understanding is there....(Interruptions) What
advantage this company is getting? ...(Interruptions)

Madam, in how many cases, FIPB clearance has been given by the Government of which the Finance Minister is the Chairman? What is the
professional competence of this company which has received this type of clearance? We would like to understand it from this Government.
...(Interruptions) Up till now, how many such clearances have been given? ...(Interruptions) Has there been any public servant or his near relative
involved in this company who is either in the management or in the Board of Directors? Is he there in the company? Let the Government speak up
before the House today....(Interruptions)

These are my points. I would expect that the Minister will respond favourably, correctly to this issue....(Interruptions)

SHRI T.G. VENKATESH BABU (CHENNAI NORTH): Madam Speaker, I thank you very much for allowing me to put forth the views on this mega scam
and how inaction and delay is causing huge havoc in bringing to book the culprits involved in this scam. (Interruptions)

Madam Speaker, for the sake of clarity, I think, mentioning the DMK ministers name is not un-parliamentary. ...(Interruptions) Their names find a
place in all the records of the CBI, the Supreme Court and everywhere. More so, there were two DMK ministers in-charge of this portfolio. So, for the
sake of clarity, you may permit the names of DMK ministers to go on record. â€¦ (Interruptions)

HON. SPEAKER: According to our rules, we will not allow it.

...(Interruptions)

SHRI T.G. VENKATESH BABU: This NDA Government led by Prime Minister Shri Narendra Modi came to power on the plank of 'bringing back black
money'. During the election campaign, a lot was talked about black money and ending corruption, and bringing to book the corrupt....(Interruptions)
The whole country witnessed people's anger over the 2G spectrum scam, the resultant loot of the country and loss to the exchequer. But now, we
are pained to see the slow progress in the cases in respect of 2G and also Aircel-Maxis deal, non-cooperation of officials concerned, the arm-twisting
and other tactics being followed, to deny Justice....(Interruptions)

Madam Speaker, the Aircel-Maxis controversy has its deep roots in the infamous 2G spectrum scam. ...(Interruptions) When this case was on,
which was monitored by the Supreme Court, the Supreme Court asked the CBI to investigate the then Telecom Minister, belonging to DMK Party. At
this point in time, the former DMK Minister had to resign from the Union Cabinet in April 2011....(Interruptions) The Supreme Court is monitoring the
Aircel-Maxis scam as part of 2G scam from 2011.

Before coming to this, let us see, for a moment about 2G scam....(Interruptions) Whenever we think of any scandal in India, the one that
comes to our mind immediately - the biggest one in Indian history - is the 2G scam, which is called as the "mother of all scandals". This scam caused
Indian exchequer a loss to the tune of Rs. 1.76 lakh crore....(Interruptions)

The names associated with this scam are the former DMK Ministers in the UPA Cabinet â€¦ *and there is a need to probe the role and
involvement of the then Finance Minister, at that time and thereafter, till 2014. ...(Interruptions)

HON. SPEAKER: Expunge all these things. Not a single name will go on record.

...(Interruptions)

SHRI T.G. VENKATESH BABU: To recapitulate the 2G case details, I would say that it started prior to 2008, when DMK Minister was in charge of the
Telecom Portfolio in the UPA dispensation....(Interruptions)

 

Madam, in 2008, â€¦ * was the Telecom Minister. For allocating 2G spectrum, the former DMK Minister invited applications from the eligible
companies....(Interruptions) The original date fixed for submitting the applications was sometime in September-October that year in 2008. But
arbitrarily he changed it to January 2008, to favour only a few known companies, from whom he could derive undue favours and benefits. The then
Telecom Minister â€¦ * changed the criteria fixed for this - from 'auction' to 'first-come-first-serve' basis. ...(Interruptions)

This was questioned by all the authorities concerned at that time, from the Revenue Secretary to the Law Minister, to the Finance Minister and to
the Prime Minister....(Interruptions)

Seeing the sudden change in criteria and also the change in the date of inviting applications, etc., the then Law Minister objected and wrote to the
Prime Minister. ...(Interruptions) He said that the issue should be discussed in the GoM (Group of Ministers) Meeting, since it is being done in
violation of the prevalent norms and rules. ...(Interruptions)

The then Prime Minister wrote to the Telecom Minister. He, within hours, shot back a reply to the Prime Minister in which he said that it is the
prerogative of his Ministry to do so. The TRAI Chairman objected to this. Initially, the then Finance Minister seems shocked and objected to

this....(Interruptions) The meeting of the Telecom Commission was supposed to be held on the 9 th January 2008, to discuss this issue of violation
and the resultant loss to the Government exchequer. ...(Interruptions)

The then Revenue Secretary objected because he felt and expressed an apprehension that as per the valuation at that time, it would cause huge
loss to the exchequer. But, â€¦* the then DMK Minister in the UPA Cabinet was stubborn in doing the mischief.



Realising that the Commission may go against his wishes, he, that is, â€¦ * postponed the meeting to 14th and 15th of January, 2008. In the

meanwhile, the DMK Minister-in-charge, fixed the date for finalizing the deal as 9th January, 2008. He opened the 'window' for only one hour to
enable his favourite to submit the application and closed it immediately. It was also reported that the applicant was made to sit in his Office to
enable him to submit the relevant documents immediately. Here is where, the violation and foul-play took place. The then Finance Minister, after the
initial objection and hesitation, finally agreed to this. This is where we doubt the intentions of the then Finance Minister. ...(Interruptions)

Thereafter, the money earned in this scam found several routes in many parts of the world, resulting in money being laundered all over. We saw that
in routing of Rs.200 and odd crore to Kalaignar TV owned by the daughter of DMK Chief. A case is on in this respect also, which is also delayed.

Madam, coming to Aircel Maxis issue, here I will definitely need to mention the name of the Minister. Please permit me to mention it.

HON. SPEAKER: It will be expunged. Do not mention any name.

SHRI T.G. VENKATESH BABU: Aircel is a telecom company owned by one, â€¦  *. Maxis is a Malaysian company owned by â€¦ *. In 2006, Maxis
acquired Aircel by buying 74 per cent stakes. â€¦ * of Aircel complained to the CBI in April 2011 saying that â€¦ * had arm twisted him to sell his
stakes to Maxis.

In October 2011, CBI filed an FIR against â€¦ * for having received Rs.549 crore for favouring Aircel in various deals that were owned by Maxis. The
amount was routed through a company owned by â€¦ * brothers. It is a known fact that â€¦ * controls the Sun TV network.

The moneys then were laundered through various dubious and fake companies in several countries of the world.

I would like to give only a few details which will show how the money-laundering took place.

In June 2007, Enam Securities made the valuation of Sun TV between Rs.3,500 crore and Rs.4,000 crore, which is a gross over-valuation because at
the same time, the value of Tata Sky, even after rolling out DTH services was only Rs.2,500 crore. How could this happen. Madam? ...(Interruptions)

â€¦ * the DMK Minister had cleared various deals and licenses for Maxis, thereby enabling the Maxis's sister company, 'Astro', to invest Rs.630 crore
in Sun TV, to buy 20 per cent of its stakes. This had put the share price of Sun TV at Rs.69.57 while the brother of the Minister, bought the remaining
80 per cent stake at Rs.10 per share.

The FIR also clearly mentioned how the family members of â€¦*, the DMK Minister had counselled or coerced â€¦ * into selling his stake of Aircel to
Maxis.

The DMK Minister at that time never gave spectrum allocation to â€¦ * despite repeated applications. He did not want to give appointment for
meeting â€¦ * too.

13.00 hours

He was forced to sell stakes to Maxis and very soon thereafter, Astro invested the money in Sun TV. This is how valuation of Sun TV was pushed
upwards.

One major violation, which is pertinent to note, is that Maxis declared to Malaysian Stock Exchange that it had acquired 99.7 per cent shares in
Aircel. This is violation of the Indian law which permits only to a maximum of 74 per cent foreign investment in the telecom sector.

It was shown to the Indian authorities that it is acquiring only 74 per cent shares but in Malaysian Stock Exchange, it was shown as 99.7 per cent.
How could this happen? Who allowed this to take place? It is a gross violation of the laws of the land.

Madam, in May, 2014, the CBI told the Supreme Court, which is monitoring the probe that there was a difference of opinion between the CBI
Director and the Investigating Officers over filing the charge-sheet against Maran, the DMK Minister at that point of time. ...(Interruptions)

HON. SPEAKER: Mr. Ventakesh, I have one suggestion. Every now and then, you are taking name. I have already instructed them to expunge. Why
are you taking the name? You say him as ex-Minister.

...(Interruptions)

SHRI T.G. VENKATESH BABU: There were two Ministers at that point of time and both of them were from DMK Party. So, I cannot say as to which I
am referring. So, I have to make it clear that this is the Minister who was involved in it. ...(Interruptions)

One of the petitioners told the court that the CBI was sitting on the decision for six months. The court then asked the Enforcement Directorate to
continue with the investigation which he was not allowed to earlier by the vested interests in the establishment. The Attorney-General had asked
the CBI to go ahead and file a charge-sheet against the DMK Minister and his brother. The AG said that there was enough clinching evidence to
proceed against the DMK Minister and his brother. Why were these things happening and who were behind all this? Who was shielding all these
persons? Everyone in the corridors of power knew this and everybody kept quiet. People believe that this continues to happen in the present
Government. Going by the way the cases are being delayed, the Government is duty bound to clear the doubt and hasten the disposal of the cases.
In the present case, the CBI in the charge-sheet named as accused former Telecom Minister â€¦ â€¦* his brotherâ€¦ * and also four firms Sun TV,
Maxis, South Asian Entertainment and Astro, as accused.

They have been charge-sheeted for the offences punishable under Section 120B of IPC, which is a criminal conspiracy and also under relevant
provisions of the Prevention of Corruption Act.

The CBI inquired â€¦ * who is the wife of DMK Minister's brother i.e. â€¦ *



that she was holding 82 per cent share in the accused firm Sun Direct TV but as per the documents, each and every decision was taken by her
husband that is â€¦ * This was told to the court by the CBI.

The cases are still going on. Due to various reasons, they are being delayed. Why should the cases not be fast-tracked?

Madam, the House needs to record the role of former Finance Minister in the Aircel-Maxis deal. In 2006, the then Finance Minister cleared the
taking over of Aircel-Maxis by dubious ways in violation of several mandatory provisions of the law. It is by now known to every one that the FIPB
approval given by the then Finance Minister to the deal was a violation not just of an oversight, not just of an error and nor a mistake. This is also
under investigation by the CBI which is also being monitored by the court.

It was mired in controversy. How had the former Finance Minister given FIPB approval to the Aircel-Maxis deal in 2006? As per the extant norms,
normally, the Finance Minister is competent to give approval of proposals worth up to Rs.600 crore but the former Finance Minister gave approval
worth 800 million US dollars, approximately worth Rs.3,500 crore, which is nearly six times more than the normal limit for approval....(Interruptions)

One cannot think that â€¦* being a very well read person, would not have given approval, without going into "other aspects". What were the other
considerations? ...(Interruptions)

Again, for approvals beyond Rs.600, the matter should have rightly been referred to the Cabinet Committee on Economic Affairs. He did not take it to
the CCEA. He himself decided it and gave the approval. Why and how did he do that? ...(Interruptions)
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(At this stage, Shri Mallikarjun Kharge and some other

hon. Members left the House.)

13.06 Â½ hours

(At this stage, Shri P. Karunakaran and some other

hon. Members left the House.)

Another major point needs to be considered by the House. Here is that point.

HON. SPEAKER: Please conclude.

SHRI T.G. VENKATESH BABU: This is an important point. Madam, 30 per cent holding of Saudi Telecom in Maxis was hushed up during the approval
stage in FIPB. The then Finance Minister did not take notice of this because had he taken notice of this, it would have required clearance from IB and
the Home Ministry. Hence, he did not take cognizance of this violation and allowed it to go on.

All these things were happening right under the former Finance Minister's nose and with his full knowledge.

In August, 2014, the CBI's charge-sheet mentioned the FIPB violations committed by the former Finance Minister in 2006. The CBI said that this is
also under probe. In October last year, the SC asked the CBI to appraise the 'probe status' on the former Finance Minister's violations. Earlier, the
former Finance Minister was also summoned and interrogated by the CBI.

The irony here is that the CBI officer, who summoned â€¦ * and recorded his statement, was shunted out from CBI within two months. Madam, I
want this to go on record that the CBI officer, who summoned â€¦* and recorded his statement, was shunted out within two months.

The company, Advantage Strategic Consultancy, owned by the family of former Finance Minister, was caught for having a money trail with Aircel
promoters.

In December, 2015, ED and IT conducted raids at the company, Advantage Strategic, in Chennai, that is, at the company of the son of the former
Finance Minister. The 2G trial court also issued Letter Rogatary to Singapore to trace money laundering in Aircel-Maxis deal.

The raids of ED and IT unearthed investments and purchase of properties in 14 countries. Most of these transactions were made after the Aircel-
Maxis deal, and during the period when the former Finance Minister was a Cabinet Minister. At that point of time the purchases were made.

This is nothing but black money and case of money laundering. This is a big evidence of illegal assets worth thousands of crores.

Why the CBI and ED are not acting? Who is protecting the corrupt former Finance Minister and his son? The Prime Minister should order CBI and ED
to have impartial, transparent inquiry; confiscate their illegal assets and prosecute them immediately without any further delay because all the
evidences are on board.

At present court cases are being inordinately delayed. The officials are not cooperating; and they are being arm-twisted.

'Justice delayed is justice denied'. We want early justice in all these cases. The way the cases are being handled presently gives an impression in
the minds of the common man that this NDA Government is an extension of UPA-II or UPA-III.

The Government and the Prime Minister must belie and contradict this view. Karti Chidambaram is not a separate individual. He is a member of the
Congress Party and an Office-Bearer of Congress. So, there is no point in saying that his name should not be mentioned.

The DMK Chief came out of the Alliance saying 'Kooda Natpu Kedil Mudiyum' , the meaning is 'unnecessary alliance will result in disaster'. The DMK
fought the last election alone. But what happened to the 'Kooda Natpu' now? He joined the alliance once again.



Madam, in this scenario, a detailed investigation into the shady deals of Aircel-Maxis and the huge disproportionate assets owned by Karti
Chidambaram, the former Finance Minister's son has to be order by the Government without any further loss of time since it has definite links with
the 2G Scam.

With this, I conclude, Madam.

 

HON. SPEAKER: The House stands adjourned to meet again at 2:15 p.m.
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The Lok Sabha then adjourned till Fifteen Minutes past Fourteen of the Clock.

14.16 hours

The Lok Sabha re-assembled at Sixteen Minutes

past Fourteen of the Clock.

 

(Hon. Speaker in the Chair)

HON. SPEAKER: Dr. Kirit Somaiya.

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION AND MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI M. VENKAIAH NAIDU): Madam, before Dr. Kirit Somaiya makes his submission, I would like to bring on record of the House that
earlier also on umpteen number of occasions, when the Presidential Address was discussed by the House, in-between, discussion under Rule 193

has been taken up. I have an example of 10th Lok Sabha and subsequently also. It happened on January 21, 1985 also. There are a number of other
examples also.

Secondly, with regard to issues that are there for adjudication, in this very House and in the other House also, umpteen number of times, I would
submit that they have also been discussed. Ayodhya issue, which is a disputable issue and is before the court, has been discussed. Gujarat riots
have also been discussed umpteen number of times. So, it is not that a new precedent is being set up.

Lastly, I would urge upon all the Members not to make any slogans against the Speaker, questioning the wisdom of the Speaker or the ruling of the
Speaker. This is my humble request to all the parties. We have to keep the dignity of the House and the dignity of the Chair also.

PROF. SAUGATA ROY (DUM DUM): The dignity of the Speaker is the highest and it should be kept, but ...(Interruptions)

माननीय अ य  : सौगत जी आपको िकसी ने कुछ नह  कहा है

...(Interruptions)

HON. SPEAKER: There is nothing personal. It is okay.

 

 

HON. SPEAKER : Dr. Kirit Somaiya.

डॉ. िकरीट सोमयैा (मु बई उ र पूव) : माननीय अ य  जी, िजस िवषय पर चचा चल रही ह,ै परूा देश देख रहा ह ैिक िकस पकार से कौन से देश से िकतनी कंपिनयां खोली जाती ह  म पारंभ म
ही कुछ आकंड़े देना चाहता हं  मने थोड़ा अ ययन करने का पय न िकया तो इस िवषय म कंपनीज़ और गुप म 28 देश  के नाम आए ह  If we go into the details of number of
companies, till now I could go up to 436 companies. मुझे तो लगा िक दोबारा पीएचडी करनी चािहए  मने पहली पीएचडी मु बई यिूनविसटी से क , वहां मेरे गु  मु बई यिूनविसटी के
हडै आफ कामस देवलंकर थे  अब क  बार अगर मुझे पीएचडी करनी होगी तो काितक िचदंबरम को अपना गु  पसंद करना पड़ेगा

पो. सौगत राय (दमदम) : मडैम, या नाम लेना चािहए ...( यवधान)

DR. KIRIT SOMAIYA: Saugata Royji, if I blame, then I cannot take name. मने काितक िचद बरम या िकसी के ऊपर आरोप नह  लगाया है  अभी तो आगे आप िडटेल म सुनते
जाना  अभी तो यह शु आत है ...( यवधान) म आपको भी गु  बनाने को तयैार हं ...( यवधान) माननीय अ य  जी, म एक पत से शु आत क ं गा जो मुझे आया था  "Dear Dr. Somaiya ji,
this is with reference to your letter dated so and so about so and so company. I am enclosing herewith the detailed response received from the
Ministry." यह जो पत ह,ै I received this letter from वा य एवं प रवार क याण मंती, भारत सरकार और इस पत के साथ एक िडटेल रपोट ह,ै उसम से दो चार ऑबजवशंस म पढ़ंगा
...( यवधान) मेघवाल जी, म आपका यान चाहंगा  I am quoting the Report, which has been sent to me by the Health Minister. It is a report of NRHM - Health
Ministry, which says that : "â€¦ Huge sums of money have been reported to be embezzled and siphoned off from the Government treasury â€¦". It
has been found that against 37,458 trips by Ambulances in the month of September, the company charged bills for 55,326 trips.

ए बुलस पसैजर को लाना, ले-जाना, और आगे उ ह ने बताया ह,ै इनको तो अवाड देना चािहए िक- Another example of bogus / scandalous billing is that an
ambulance shown as having carried 243 patients in a single day. इस ए बुलस से 243 पेश स को उनके गांव से, उनके घर से अ पताल ले गये  यह पत जो मुझे आया ह,ै उसक



ambulance shown as having carried 243 patients in a single day. इस ए बुलस से 243 पेश स को उनके गांव से, उनके घर से अ पताल ले गये  यह पत जो मुझे आया ह,ै उसक
ितिथ 14 जनवरी 2013 ह ैऔर सौगत राय जी के मन म कोई शंका न रहे िक यह जे.पी.न डा ने भेजा है  ...( यवधान) मंती थे और अभी म नाम बोलूंगा य िक आपने पछूा ह ैऔर नाम ह-ै ...*
और इस कंपनी के मािलक का, डायरे टर का नाम ... * है ...( यवधान) यह एक उदाहरण ह ैिक इसम अनेक इस पकार के ह ैऔर यह रपोट जो ... * ने भेजी ह,ै वह राज थान सरकार से पा
क  ह ैऔर उसके प ात् इस कंपनी के ऊपर सीबीआई ने अभी क पल स फाइल क  मुझे दुख इस बात का होता ह ैिक आप 28 देश  म घमूते हो, कुल िमलाकर 437 कंपनीज के ारा घोटाले करते
हो लेिकन गांव का जो गरीब यि  ह,ै िजन माता-भिगनी के िलए ए बुलस सिवस सेवा शु  क , उसम भी इस पकार से घोटाले  जो गरीब यि  ह,ै 7 साल का बेटा ह,ै रा ते पर ए सीडट होता ह,ै
उसको उस समय पर 108 ए बुलस नह  िमली  य िक काित िचद बरम क  कंपनी िसफ पेपर पर ही ए बुलस िदखाती थी  ऐसा िसफ एक ही रा य म नह  हआ, बि क राज थान, िहमाचल पदेश,
केरल आिद िकतने ही रा य  म इस पकार से हए  िसफ यही नह , और भी रपोट ह  The arrival time of the ambulance on site is shown before the time of receiving a
phone call. ये िडिजटल इंिडया नरे द मोदी नह  कर सकता  यह िडिजटल इंिडया उस समय क  सरकार ही कर सकती है  यि  बीमार हआ, ए सीडट हआ, इंसीडट हआ, फोन कॉल आया और

उसके पहले ही ए बुलस पहंच गयी  आप देख िक िटप न बर 85078, dated 3rd September, 2011 and call time 0226 AM यानी रात को  And ambulance arrival time is

0220 AM. Another trip no. is 89659, dated 5th September, 2011 call time is 1241 PM यानी दोपहर को 1241 बजे और ए बुलस पहंची 1120 बजे

अ य  महोदया, अब जाकर सीबीआई ने इसके िखलाफ कारवाई शु  क , सीबीआई ने इंवे टीगेशन शु  िकया और सीबीआई ने ही, हमारे अ ण जेटली या जयंत िस हा जी ने नह , सीबीआई ने जो
एफआईआर फाइल क , उसम सीबीआई ने िजन लोग  के नाम िलखे ह, उसे भी म आपको पढ़कर सुनाऊँगा  सीबीआई ने िलखा ह-ै सिचन पायलट, काित िचद बरम, रिव कृ णा, म रिव कृ णा का
प रचय दे दूँ, तो ये उस समय के मंती शी वायलार रिव के सुपुत ह, तेा मंगल, ये राज थान कांगेस के नेता क  लड़क  ह

Now, Mahtab Ji, I am coming to the point of why I have started like this. इस कंपनी म जो डायरे टर ह, उसके नाम तो मने पढ़कर सुनाये  अब म शेयर हो डस के नाम
पढ़कर सुनाता हँ  आपने टािटग म िजन क पिनय  के नाम िलये थे...( यवधान) इसम जो इंवे टर ह,ै जो शेयर हो डर ह,ै उनम से एक का नाम ह ैGlobal Impact Private Limited;
Ackman's Fund, it is the same one that you have read during your speech; आपने जो इतने सारे इंवे टस के नाम िगनाये थे, उनम Global Medical Response,
Ackman Capital Market, Ackman Fund. यह क पनी िचिक सा हे थ केयर क  मािलक है  अभी कुछ िदन पहले इनफोसमट डायरे टोरेट ने रेड डाली ह, िजसके ऊपर हम अभी 193 के
तहत चचा कर रहे ह वे क पिनयाँ, िजन पर इंवे टीगेशन हई, िजनके नाम एफआईआर म फाइल हए, वे क पिनयाँ इस िचिक सा हे थ केयर क  मािलक है

म आगे कहना चाहंगा, वा तव म शी जयंत िस हा जी आप लोग एक भम म ह, इनको लग रहा ह ैिक " टाट अप " हमने िकया, वा तव म " टाट अप इंिडया कै पेन " तो काित िचद बरम ने िकया
है  Karti Chidambaram is a global personality having investment/business in more than two dozen companies. यिद आप उन क पिनय  के नाम पढ़ेग, म सही
उ चारण नह  कर पा रहा हं  कैसे-कैसे नाम ह  एक नाम ह,ै वडूविलएट एंटरपाइजेज  ...( यवधान) दूसरा नाम ह ैवेिलंगामा, तीसरा नाम ह ैअरडेवा  एक नाम ह ै टेइंग एंड एसोिसएट  एक नाम है
गेिवटास इनवे टमट िलिमटेड ...( यवधान) कौन-कौन से देश  म यह महाशय गए- लंडन, दुबई, साउथ अफीका, िफलीपाइ स, थाइलड, िसंगापुर, मलेिशया, शीलंका और िबिटश विजन
आइलै ड ...( यवधान) मो रशस, फांस, मनीला, यएूसए, ि वटजरलै ड, गीस, पेन, साउथ अफीका, समरसेट ...( यवधान) टाइप ऑफ िबजनेस देिखए  इसिलए मने कहा िक आप वाहम वाह

भाव खाते ह िक टाट अप इंिडया आपने शु  िकया  मेक इन इंिडया और लोबल इंिडया तो इ ह ने िकया है  इनका नेचर ऑफ िबजनेस देिखए You are unnecessarily blaming a person
from Tamil Nadu. You should feel proud for him. He is having with two dozen various types of business enterprises. ए बलूस से लेकर एयर ए बलूस तक यािन
रस ट हायर करना, रे टोरट, होट स, इनवे टमट कंपनी, वाटर फन  मने तो आज तक कभी दा  नह  पी ह,ै इनक  वाइन फम भी ह,ै उसम िलखा ह ै िक वह व ड फेमस है  चकाचक
है ...( यवधान) वहां वाइन फाम के साथ टड फाम भी ह ैयादव जी, आपका काम वह ह,ै घोड़े का फाम ...( यवधान) पॉपट ज, रयल ए टेट डेवलपमट और साथ म, सॉरी सुिपया बहन, सीसीडी
बनाया है  कैफे कॉफ  डे भी है  हम कॉफ  पीने भी जा सकते ह  इवट मनेैजमट कंपनी, इंटरटेनमट कंपनी, टेलीकॉम िबजनेस ...( यवधान) िफर टेिनस लीग ए वायर करना

SHRIMATI SUPRIYA SULE (BARAMATI): You do not owe me anything. You do not have to be sorry. I have nothing to these things. Actually, all rules
of Parliament are broken today. It is a shame for democracy. ...(Interruptions)

HON. SPEAKER: You continue.

DR. KIRIT SOMAIYA: I also know.

अ य  महोदया, मुझे भी ल पता ह,ै तभी मने आपसे पाथना क  थी िक म प  के ऊपर उप-प  पछूना चाहता हं  सुबह म यहां पर महारा  के मु यमंती को िमसकोट िकसने िकया? Who
misquoted my Maharashtra Chief Minister today morning? That person is trying to teach me a lesson. जो अभी बोल रहे ह िक सब स वायलेट िकए जाते ह,
मॉिनग म वे न ऑवर म प  पछूते समय महारा  के मु यमंती देवे द फडनिवस जी को िमसकोट िकया गया और वह हम कहते ह

माननीय अ य  : ठीक ह,ै हो गया

डॉ. िकरीट सोमयैा: माननीय अ य  महोदया, अब म एयरसेल-मिै सस के ऊपर वापस आता हं ...( यवधान) उ ह ने मुझसे इस पकार का सवाल य  िकया? या यह बात करने का तरीका
ह?ै...( यवधान)

माननीय अ य  : सुिपया जी, आप कुछ मत बोिलए  आप बिैठए

â€¦( यवधान)

HON. SPEAKER: Dr. Kirit Somaiyaji, you address the Chair. आप िकसी का नाम मत लीिजए

डॉ. िकरीट सोमयैा: अ य  महोदया, अब म एयरसेल-मिै सस के ऊपर वापस आता हं  जसैा महताब जी ने कहा, एफआईपीबी के स, गाइडलाइंस...( यवधान) म माननीय िव  मंती जी से कहंगा
िक एफआईपीबी क  गाइडलाइन या ह?ै या 600 करोड़ पये क  सीिलंग ह?ै या 600 करोड़ पये क  सीिलंग के ऊपर टुकड़े-टुकड़े म कांटै ट िदया जा सकता ह?ै उस समय के जो मंती जी थे,
उ ह ने अपने संबंधी यि  को ए मोडेट करने के िलए एफआईपीबी क  गाइडलाइंस का वायलेशन िकया  आज जब कोट से लेकर बाक  जगह  पर इस िवषय पर चचा हो रही ह ैतो संसद यह
जानकारी चाहती ह ै िक या 2006 से 2014 तक एफआईपीबी क  गाइडलाइंस या थ ? â€¦ whether there was a ceiling of Rs.600 crore, whether there was any
provision â€¦इसे बाईपास करने के िलए भले ही 305 करोड़ पए का सौदा हो, उसे 600 करोड़ पए का सौदा करके मंजरूी देना और उसके बाद िफर 305 करोड़ कर िदया जाए, इसम कोट
का सवाल नह  आता है  हम जानना चाहते ह िक उस समय के मंती जी और उनके प रवार से स बि धत लोग  का इंटरे ट िजस टांजे शन म था, या उ ह ने पधान मंती जी को, संसद को,
रा पित जी को यह बात बताई थी? अगर उनका यह इंटरे ट था, तो या उ ह ने यह बात कोट के सामने बताई?

अ य  जी, म एक और बात बताना चाहता हं िक एयरसेल-मे सीस डील के कारण िजस पकार 2006 से 2014 तक, मेरे साथी और सहयोगी वकेटेश जी 2जी टेलीकॉम क  बात बता रहे थे, now
everybody knows what is 2G telecom. यह तो अखबार  म भी आ गई, सुपीम कोट म भी गई ह ैऔर सुपीम कोट ने भी कहा ह ैऔर सी.ए.जी. ने भी कहा,â€¦ how layers were
created. यानी यह बेिनिफशरी ह ैऔर यह दूसरा बेिनिफशरी ह,ै सरकार इसे बेिनिफट देती ह ैऔर वह सरकार के यि  को फोर लेयर करके बेिनिफट दे रहा है  Layers of companies, front
companies, shell companies were created. या संसद को इस पर चचा नह  करनी चािहए?...( यवधान) या यह जो देश का पसैा ह,ै 2006 से 2014 तक का है इस पकार से the
issue is not of Aircel-Maxis only. एयरसेल-मे सीस तक हम पहंच पाए, इ य ूयह नह  ह ैिक िचिक सा के नाम पर, ए बुलस के नाम पर गरीब मरीज  को लटूना नह  है  इ य ूयह ह ैिक इस
पकार के घोटाले िज ह ने िकए ह, वह मॉडस ऑपरडी भी हम समझ और मॉडस ऑपरडी समझकर हमने उस समय पर, इस पकार के जो अ य घोटाले हए ह गे, उनका पदाफाश करना चािहए तथा
वह पसैा रकवर करना चािहए  म चाहंगा िक िव  मंती जी और वकेया जी आपको मंितमंडल म इस िवषय पर चचा करनी चािहए  उस समय हजार  करोड़ पया इस पकार से शै फ क पनीज और
लेयर बनाकर बाहर भेज िदया गया है  The Cabinet must take a decision and the Cabinet must take the Parliament into confidence on this. िज ह ने भी इस पकार के
चाहे वह 2जी हो, कोलजी हो, सी.ड य.ूजी. हो या जीजाजी हो, िज ह ने भी िकया हो...( यवधान) इसम तो िकसी को आपि  नह  होनी चािहए  इसिलए िज ह ने इस पकार से लेयर आफ क पनीज



बनाकर,

िकसी ने जमीन हड़प ली हो, कोई टेलीफोन का लाइसस हड़प गया हो, िकसी ने अ य जगह पर बक अकाउंट खोलकर घोटाला िकया होगा, तो इस पकार के घोटाल  क  पेशल जांच करनी चािहए
एयरसेल-मे सीस डील और शलै क पनीज म जो-जो भी शािमल ह,ै उसक  समयब  जांच करके संसद और जनता को सरकार िव ास म ले, यही मेरी पाथना है

इतना ही कहकर म अपनी बात समा  करता हं

SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Madam, I rise to speak on the issue of Aircel-Maxis deal.

First of all I am certainly glad that you allowed all those Members who submitted notices for privilege motion, and would say that it was a very good
example that you have set today. I am very much happy to say that to point fingers on different issues at the Chair is not what we can extend our
support to.

Madam, a point of order was raised by Prof. Saugata Roy from our party. It appears to us that he wanted to mean it very articulately. I was thinking
which issue is more important. Venkaiah Naiduji from the very beginning was in a mood to see that the House runs smoothly. You did your best so
that the House runs smoothly. When the Opposition Benches are not present, then players like Kirit Somaiyaji play better, but Bhartruhari Mehtab
has to face much more difficulties. But I would say that we wanted that the discussion on the President's Address be taken up and we want to hear
from the Prime Minister because our elections are going to take very shortly. We will have to go back very soon. The election notification will come
out tomorrow or the day after.

We are one of the major Opposition parties having 34 Members of Parliament with us. We have also to make our submissions, our ideas, and
our views separately and we will make it. According to our observations, keeping Opposition out from the floor of the House on the issue of debate,
if the President's Address had been completed first and then other issues had been taken up, it would have been better. Venkaiahji has given some
precedent. Bhartruhari Mehtabji was telling me that the issue of Universities was taken up while the President's Address was to be discussedtaken.
But that was much more important. This is an issue which was published in a particular newspaper and hon. Deputy Chairman of the Rajya Sabha
also uttered some comments that by projection of a particular newspaper, no issue should be ventilated in the House of Rajya Sabha. We are not
actually concerned about the whole issue. We want to make more study as to what are the merits over there, what are the demerits over there. But
we think it was not the proper time to take it up when the House was running very smoothly and nicely. म िक रट जी को कहना चाहता हं िक आपने कहा िक
िडिजटल इंिडया नह  हआ  म बताना चाहता हं िक बजट पर मेरी पाट  के सद य बोलगे, म उस समय नह  रहंगा  यह सटेूड-बटेूड गवनमट ने ज र बेअरफुिटड गवनमट क  तरह आगे बढ़ना शु  कर
िदया है  So, I think we are not going to speak on this issue in detail and we have also decided to walk out of our own as Trinamool Congress Party.
...(Interruptions)
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(At this stage, Shri Sudip Bandopadhyay and some other

hon. Members left the House.)

 

HON. SPEAKER: This will not go on record. It is nothing like that.

...(Interruptions)â€¦ *

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION AND MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI M. VENKAIAH NAIDU): Please don't insult regional parties. Every issue is being discussed in this House....(Interruptions)

HON. SPEAKER: So many topics are there. For some party, it may be important, for some party it may not be.

...(Interruptions)

SHRI M. VENKAIAH NAIDU: Madam, when we have a crusade against corruption, Trinamool Congress Party led by Mamtaji is trying to avoid debate
on corruption. It is very surprising.

SHRI BHARTRUHARI MAHTAB: It involves black money and money laundering and this has very little to do with politics....(Interruptions)

HON. SPEAKER: But they don't want to debate.

...(Interruptions)

SHRI M. VENKAIAH NAIDU: Every State is important for this country. Tamil Nadu is also important. There are regional parties also. We have to
understand that. Simply because one party says that we should go according to their dictation ऐसा नह  चलेगा  हाउस म सभी को अिधकार ह,ै हर एक पाट  क  अपनी
पाथिमकताएं ह  उ ह ने सोचा corruption and money laundering is more important. That is why they raised it and others are supporting it. We should not
cast aspersion at others.

 



DR. RAVINDRA BABU (AMALAPURAM): Hon. Speaker Madam, I am from Telugu Desam Party. The scams which we are talking about are nothing
but scum- scandals, corruption and greed in India has led to siphoning of lot of money. The official estimate is Rs 20 lakh crore. This is the amount
which we collect every year as direct and indirect taxes. This much money is being embezzled every year to outside countries. Whether it is a scam
or scandal or corruption or whatever, who is paying heavy price? Barring from the party lines, barring from the caste lines, corruption has no party,
no caste, nothing. Who is suffering a lot because of corruption? It is the poor people.

People have sent us here with a lot of hope. I will discuss about poverty; I will discuss about unemployment; I will discuss about diseases; I will
discuss about literacy; I will discuss about infant mortality rate; I will discuss about the mortality rate of mothers; but it is unfortunate that in this
august House every year, in every regime, we are spending a lot of time on corruption, scams and all. People have got fed up with this. Nobody has
interest in knowing about these scams. Whenever we go to our constituencies, people ask, 'What have you brought us?' सर, कोई ज़ॉब वगरैह िमला ह ै या,
हमारे खाने के िलए या कुछ पबंध िकया ह,ै है थ के िलए टुबरकुलोिसस ख म करने के िलए या आपने कोई दवाई बनाई ह,ै या यह आपने कुछ िड कस िकया  हम हमेशा यह बोलते ह 3जी ह,ै
आईजी ह,ै डीजी ह,ै यह पता नह , यह या हो रहा ह,ै देश म िकसी कॉमनमनै को पता ही नह  चल रहा ह ैिक यह या हो रहा है  यह देश के िलए रीयल इ युज कब िड कस करगे

In this august House when are we going to spare time for the real issues of the country? That is the day when we really get freedom when we do
not discuss about scams.

It is high time the economic offences are punished in an exemplary way. There are institutions which deal with economic offences. Whenever an
economic offence is proved we leave them with a penalty and imprisonment. I propose that it may be too harsh a measure but let there be one
death penalty on one economic offender. This will have a ripple effect. There will be no scandals in future. I feel personally and so I suggest that let
us also propose that there should be some harsh measure to stop these economic offences. The Supreme Court has already said that it is corruption
which is making this country weak and poor in the midst of other countries. In poverty, we figure low in the list of all countries; but in corruptibility,
we always figure high in the list.

As our Pradhan Mantri Modi sahib always says, it is high time we should inculcate character; we should have a national character, and we should not
encourage any corruption of any sort. Those should be ex-communicated and sent out of the country. If they stay in the country, they should be
hanged to death.

Thank you, Madam. Jai Telugu Desam.

SHRI ANANDRAO ADSUL (AMRAVATI): Respected Madam Speaker, I rise to speak on today's burning issue, that is Aircel-Maxis scam.

'Power is for money and money is for power' is the principle of the Congress Party. They suppose that fraud, misappropriation, and scams are their
birthright.

In the tenures of UPA-I and UPA-II, several scams had taken place. The 2G spectrum scam involved Rs. 1,76,000 crore; the coal block scam involved
Rs. 1.86 lakh crore; the Commonwealth Games scam involved Rs. 80,000 crore; and there were many other scams. All those scams were inland and
within the country. Now, today's invention in the Aircel-Maxis scam has come to light because the son of the former Finance Minister misused the
power his father. He has built a huge empire for himself in different parts of the world, making investments in real estate and engaging in other
activities, in 14 countries, that is, London, Dubai, South Africa, Philippines, Thailand, Singapore, Malaysia, Sri Lanka, British Virgin Islands, France,
USA, Switzerland, Spain; altogether 14 countries. All these things are supported by the documents recovered during the joint raids of the Information
Director and Investigation Wing of the Income Tax in the Aircel-Maxis scam. All these investments, transactions, acquisition of the companies,
properties abroad were executed by the advantage that came through after the Aircel-Maxis deal in 2006. Indian IT has despatched all these
documents to the Supreme Court.

I urge upon the hon. Finance Minister, if in real sense he wants to bring back the black money from abroad, he should concentrate on the former
Congress Ministers and Leaders. You will definitely get a huge amount. Secondly, I would request the Minister to lodge the FIR against all those
culprits involved in this Aircel-Maxis scam at the earliest.

Thank you very much.

SHRI A.P. JITHENDER REDDY (MAHABUBNAGAR): Thank you Madam. Out of 140 countries India has been ranked 93rd and 70th in 2012 and 2013
respectively in the anti-money laundering, AML Basel Index 2013. It is estimated that a total of 343 billion dollars have been laundered out of India
during the period 2002 up to 2011. Earlier, in 1985 it was estimated that the extent of black money in India was 19 to 21 per cent of the then GDP.
Going by the same account it must be well over Rs. 18 lakh crore Budget which our Finance Minister presented this year.

Madam, this tainted money or undisclosed income is invested in shell companies floated in Dubai, Singapore and Mauritius. Further, they are re-
diverted towards investments in overseas territories like British, Virgin Islands, Cayman Islands where the tax laws are also stringent. Over the
years the money is ploughed back into investment in India. Madam, this technology transfer of money across the continent is enabled within a short
span of time. However, to trace and retrieve such money the legal process and also diplomatic efforts to link territories in the countries mentioned
take ages.

So, whatever has been said regarding so many scams and much was discussed on this money, I really feel that our Government which is going
ahead on this and I am anxious to hear our Finance Minister's reply on this, it has already been said that the money has been parked outside the
country. That money has to be brought back into the country. Already, as Modi Ji's was canvassing before the elections that it is Rs.15 lakh per
person. I do not go that way but I say that that money should come back to the country and with that money our country should flourish and even
the poor men should get rich.

Thank you, Madam.



SHRI MEKAPATI RAJA MOHAN REDDY (NELLORE): Thank you, Madam, Speaker. After seeing yesterday's Press Reports and after hearing the hon.
Members who spoke now on the subject, I feel it is a very serious matter. It is just like 'Kanche chenu mesindi', the fencing which has to protect the
crop has swallowed the crop. It is a very serious thing. The matter has to be investigated into and the facts have to come out. People of the country
should know the culprits and stringent action has to be taken against them.

शी पमे िसंह च दूमाजरा (आनदंपरु सािहब) : महोदया, िपछले िदन  पवू िव  मंती के पुत के कारोबार पर रेड होकर जो त य सामने आए ह, वह आ यजनक तो ह ैनह , य िक यह देश ही नह
दुिनया जानती ह ैिक कांगेस के जब भी यहाँ नेता आए और देश को कैसे लटूा, कैसे-कैसे कैम हए, एक कैम नह , कैम पर कैम, कह  कोल कैम आ गया, कह  जहाज  का कैम आ गया,
कह  कॉमनवे थ का कैम आ गया  देश शमसार ज र हआ ह,ै देश शमसार इसिलए ह,ै जसेै कहते ह िक दूध क  रखवाली के िलए हमने िब ली को िबठा रखा ह ैऔर िकसी ने सोचा तक नह  जसेै
जब खेत को बाड ही खाने लगे तो खेत कैसे बच सकता है  म समझता हँ िक कोई एक देश नह , दो देश नह , कम से कम एक दजन से यादा देश  म हमारे देश का धन लटूकर चला गया है  हम
समझते थे िक देश के लोग काम भी बहत करते ह, यहाँ क  िम ी भी बहत फटाइल ह,ै यहाँ क  जलवायु भी अ छी ह,ै इस सबके बावजदू देश गरीब य  हो रहा ह?ै आज जब बात सामने आई ह ैतो हम
स चाई का पता चला है  म आपके मा यम से माननीय िव  मंती जी से यह ज र िनवेदन क ँ गा िक जब इले शन आया था, ठीक ह ैमोदी साहब का अपना अ  भी बहत अ छा था, मोदी साहब को
एक डेवलपमट ओ रएि टड के तौर पर लोग  ने देखा, बीजेपी और उसके सहयोगी दल  के अ छे काम  को देखा, इसिलए उन पर िव ास िकया  देश के काफ  यादा लोग  ने यह मानकर वोट िदया
िक देश का जो धन लटूकर िवदेश  म रखा हआ ह,ै अगर उसे कोई वापस ला सकता ह ैतो मोदी साहब ही उस धन को वापस ला सकते ह  आज म माननीय िव  मंती जी से कहना चाहता हँ िक
िजतनी भी स ती से स ती इन लोग  पर क  जाए, य िक वाजपेयी साहब के समय म भी मने इस हाउस म एक बार कहा था िक कांगेस पाट  का जो करे टर ह,ै कांगेस पाट  क  जो सोच ह,ै
उसको समझने क  ज रत है  सांप क  जसैी सोच होती ह,ै वसैी सोच इनक  है  जब तक इसके िसरे को परूी तरह ख म नह  िकया जाएगा, उतनी देर ये देश के लोग  को कह  धम के नाम पर
लड़ाएंगे, कह  इलाके के नाम पर लड़ाएंगे  आज समय ह,ै इस समय अगर इनको अ छी तरह से आड़े हाथ  िलया जाए और जो धन लटूकर बाहर लेकर गए ह, उसे वापस लाया जाए तो म समझता हँ
िक देश से कभी एनडीए क  सरकार जा ही नह  सकती और कभी देश म दोबारा कांगेस आ नह  सकती  इस पर हम स ती से काम लेना होगा, यही मेरी अपील है

 

शी दु यतं चौटाला (िहसार) : महोदया, आपने मुझे समय िदया, इसके िलए म आपको ध यवाद देता हँ  आज ल 193 के अ दर जो िडसकशन ह,ै एक बड़ा अहम् िवषय ह,ै िनर तर कांगेस के दस
साल  के शासन म हमने अनेक  घोटाले देखे ह  माननीय पधानमंती जी भी िनर तर कहते आए ह िक स त से स त कारवाई होगी  आज हमारे कांगेस के कई साथी बोल रहे थे िक यह जो
एयरसेल-मिै सस का मामला ह,ै यह सब- यिूडस है  आज रेड हई ह ैऔर यह अंडर इ वेि टगेशन है  म सरकार से आगह क ँ गा िक तुर त पभाव से इसके अ दर कड़ी से कड़ी कारवाई हो, य िक

सब- यिूडस अभी आया नह  ह,ै इ वेि टगेशन ह,ै सरकार के िवचाराधीन ह ैऔर सरकार को इस पर कदम उठाना है  हमारे यहाँ एक कहावत ह ैिक हमारे यहाँ देर ह ैअंधेर नह  पर िजस तरह से इस
सरकार के शासन का दो साल का समय िनकला ह,ै मुझे लगता ह ैिक हमारे यहाँ देर ह ैऔर धीरे-धीरे अंधेर भी होती जा रही है  जो लोग कहते थे िक हम काला धन वापस लाएंगे, अब आज िजतना
समय िनकल गया ह,ै सरकार का लगभग आधा समय िनकल चुका ह,ै म यही आगह क ँ गा िक हमारे देश क  जनता इंतजार कर रही ह ैिक जो घोटालेबाज थे, िज ह ने इस देश को लटूने का काम
िकया, आज उनका पसैा वापस लाया जाए  अगर इस कैम के अ दर कह  भी लापरवाही या अनडय़ ूएडवांटेज िकसी को दी गई ह ैतो यह हमारा कत य बनता ह ैिक कड़ी से कड़ी कारवाई कराकर
देश के नाग रक  को हम इंसाफ द  बहत-बहत ध यवाद

शी िनिशका त दबुे (गो डा) : महोदया, आपने मुझे मौका िदया, इसके िलए आपका बहत-बहत ध यवाद  यिद एनडीए क  सरकार बनी तो इसम इन सारे कैम का बहत बड़ा योगदान ह ैऔर इस
कारण से हमारी सरकार के ऊपर और हमारे ऊपर सबसे यादा र पांसिबिलटी ह ैिक यह जो कैम ह,ै इसको िकस तरह से फाइनल कं लजून तक ले जाएं और जो अपराधी ह, वे कैसे सलाख  के
पीछे जाएं
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यह जो परूा प  चल रहा ह ैऔर िपछले दो-तीन िदन  से पािलयामट हंगामे म ह,ै उसके पीछे दो तीन कारण ह  एक सीएजी क  रपोट आती ह ैऔर सीएजी अपनी रपोट म कहता ह ैिक िमिन टी
ऑफ फाइनै स 25 जनवरी, 2006 से इस चीज़ से वािकफ़ था िक वह एफ.आई.पी.बी. ि लयरै स देने क  ि थित म नह  है  3514 करोड़ पये का ि लयरै स चािहए था और मंती केवल 600
करोड़ पये का ि लयरै स देने क  ि थित म थे  उ ह ने िबना कैिबनेट कमेटी ऑन इकोनॉिमक अफेयस म गए हए इसको अपवूल दे िदया, इसको कैिबनेट ले जाने क  आव यकता उ ह ने महससू
नह  क  सवाल यह ह ैिक यह देश काननू से चलेगा या यह देश यि  से चलेगा  आप िकसी यि  का चेहरा िदखा दीिजए और काननू बदल जाएगा, ऐसा नह  होगा  सबसे पहले मेरा सवाल यह है
िक या यह सरकार इस चीज़ से वािकफ़ ह ैिक उस व  के त कालीन िव  मंती ने अपनी सीमा से यादा जाकर िबना कैिबनेट को कॉनिफडै स म िलए हए यह अपवूल िदया? दूसरा सवाल यह है
िक जो सीबीआई ने चाजशीट फाइल क  ह ै29 अग त, 2014 को, उसम उसने 742 करोड़ पये त कालीन जो उस व  के टलैीकॉम मंती थे और उनके फैिमली के ऊपर उ ह ने एलीगेशन
लगाया  यह केस कैसे डवैलप हआ या हंगामा कैसे चल रहा ह,ै म इसक  तह म जा रहा हँ  सीबीआई ने अपनी चाजशीट म िलखा िक M/s Global Communication Services Holding
Limited, Mauritius had sought a FIBP approval for 800 million USD for which the Cabinet Committee on Economic Affairs was competent to grant
approval. However, the approval was granted by the then Finance Minister. Further investigation is being carried out in the circumstances of said
FIBP approval granted by the then Finance Minister. जब सीबीआई ने 29 अग त, 2014 को खदु ही माना िक वह कंपीटै ट नह  थे तो िपछले दो साल से सीबीआई या कर रही है
यह सबसे बड़ा सवाल है

तीसरा सवाल यह ह ैिक रेड य  हई? कई लोग  को लगता ह ैिक यह पाइवेट आदिमय  पर रेड हो गई और पाइवेट आदिमय  का िडसकशन पािलयामट य  कर रहा है  बार-बार म देख रहा हँ िक
हमारे िमत इस तरह क  बात कर रहे ह  लेिकन म आपको बताऊँ िक हाई कोट म 2016 म एक ए लीकेशन मूव िकया ह ैएडवांटेज टटेैिजक कंसि टगं पाइवेट िलिमटेड ने  यह िकसका ह,ै यह
माननीय िव  मंती जी ही बताएँगे और उसम उ ह ने कहा ह ैिक यह जो 2जी का कैम हआ ह,ै यह जो एयरसलै मिै सस को िदया गया, उसने एयरसलै टिैलवै चर िलिमटेड ने 26 लाख पये

एडवांटेज टटेैिजक कंसि टगं पाइवेट िलिमटेड को िदये  यह 26 लाख पये का जो मािलक ह,ै वह त कालीन िव  मंती जी का बेटा ह ैया कह  न कह , कभी न कभी उस कंपनी म डायरै टर था,
और उसी के मा यम से यह सारा इनविै टगेशन चल रहा है  उसके ऊपर सरकार या कारवाई कर रही ह?ै

इसके अलावा सीबीआई टीम मलेिशया गई थी  22 माच को सीबीआई टीम क  वहाँ मलेिशया के अटान  जनरल से मुलाकात हई 22 मई, 2013 को  22 मई, 2013 से यह तीसरा साल ह ै2016
तक, सीबीआई को कौन सी जानकारी मलेिशया से हािसल हई, यह भी बताना चािहए  इसके बाद हम लोग एक मै बर ऑफ पािलयामट के नाते, जो एफ.आई.पी.बी. अपवूल हआ ह,ै उसका कुछ नोट
हमारे पास ह,ै तो हम लोग मै बर ऑफ पािलयामट के नाते िच ी िलखते ह  कई लोग कहते ह िक िकसी वै टेड इंटर ट से िलखते ह, िकसी काप रेट के च कर म िलखते ह, लेिकन िच ी िलखी

जाती है  उस व  जो िच ी िलखी गई, उसम से एफ.आई.पी.बी. ने कहा िक we may send an interim reply to the MP under intimation to PMO that this issue has already
been brought to the notice of FIBP and FIBP is considering the issue in the course of consideration of the application. जब एम.पी. ने इस चीज़ को रेज़ िकया तो
या ऐसा कारण था िक उसके बाद भी िव  मंती जी ने यह नह  िकया

इसके बाद तीसरा जो मेरा सवाल ह ैिक टलैीकाम का जो एक सकुलर ह,ै टलैीकाम िडपाटमट एफ.आई.पी.बी. यिद होगा तो जो कंस ड िडपाटमट एफ.आई.पी.बी. अपवूल लेती ह,ै उस िडपाटमट से
पछूा जाता है  The Department of Telecom in their revised comments in 2007 have conveyed the comment that they support the views NSCS that



telecom is a sensitive sector and foreign ownership needs to be subjected to high-end scrutiny and also that for assisting scrutiny waiting before
FIBP approval. एयरसेल मिै सस म मलेिशया म उसने कहा िक 74 पितशत के बदले 99 पितशत हो गया  या ऐसी प रि थित थी िक इसके मना करने बाद भी, टेलीकॉम िडपाटमट के मना
करने के बाद भी यह अपुवल चला गया  इसके बाद आरबीआई अपुवल भी एफआइपीबी म चािहए  आरबीआई ने अपने लेटर म कहा ह ैिक

"Given the nature and magnitude of irregularities, we are of the view that there is a need to have a thorough investigation to assess the
complexity of the transaction and to establish the structural foreign holding in the company."

 

मेरा यह कहना ह ैिक इस तरह के इतने सारे वायलेशन के बाद, उसी तरह से जो वष 2003 का कैिबनेट नोट था, िजसके आधार पर टू-जी का कैम हआ, जो िक फ ट कम फ ट सिवस बेस के
आधार पर एक कारण बताया गया, टाई का एक रकमडेशन ह,ै जब टेलीकॉम का वायलेशन हो रहा ह,ै जब मै बर ऑफ पािलयमट के िच ी का कुछ नह  हो रहा ह,ै सीबीआई, सीएजी और आरबीआई

कह रहे ह, उसके बाद जब अपुवल हआ, तो या ऐसा कारण ह ैिक अभी तक सरकार अपरािधय  को सलाख  के पीछे नह  ले जा रही है  सरकार को इस देश को बताना चािहए िक कब तक वे
सलाख  के पीछे ह गे? लकै मनी बड़ा इ य ूह,ै पॉिलिटिशयंस और यरूोकै स के मा यम से सारे लकै मनी बाहर गये ह, वह कब तब इस देश म आयेगा? इ ह  श द  के साथ म अपनी बात समा
करता हं  जयिहंद, जय भारत

शी राजशे रंजन (मधपेरुा) : अ य  महोदया, यह चचा लगातार, आजादी के व  से ही भ ाचार, यह न सोने देती ह,ै न जीने देती ह ैऔर न मरने देती है ...( यवधान)

माननीय अ य  : आप इसके िखलाफ लड़, मर नह

â€¦( यवधान)

शी राजशे रंजन: अ ना हजारे जी िज दा ह, पता नह  ह ैिक भिव य म भी कोई अ ना हजारे बनगे  अ ना हजारे जी के आदंोलन के बाद मंितमंडल क  तरफ से एक प  के जवाब म यह आया था
िक 9.8 पितशत और भ ाचार बढ़ा ह,ै यह घटा नह  है  इतने बड़े आदंोलन के बाद भी यह बढ़ा है  देश के सभी लोग भ ाचार के िखलाफ ह  कालाधन क  बात हमारे िमत करते ह  देश म चार
सं थाय ह, दूध के कौन धुले हए ह? जयपकाश, रामकृ ण परमहंस, कबीर और नानक तो बचे नह  है  ...*

माननीय अ य : कृपया आप िकसी का नाम नह  ल  आप अपनी बात कर

...( यवधान)

शी राजशे रंजन: अ य  महोदया, नाम सभी ले रहे थे, इसिलए मने भी नाम ले िलया  म िकसी का नाम नह  लूंगा ...( यवधान)

माननीय अ य  : उनका रेलेव स नह  है

...( यवधान)

शी राजशे रंजन: अ य  महोदया, ऐसे बाबा आ गये ह िक अब तो िववेकानंद और जयपकाश जी, वी.पी.िसंह, नेह , या अटल िबहार वाजपेयी, नरे द मोदी और मनमोहन िसंह जी ...( यवधान) ऐसे
लोग नह  ह गे, इसिलए म नाम ले रहा हं  ...( यवधान) या अ छे म भी नाम नह  लेना है ...( यवधान) अब िववेकानंद जसेै लोग नह  आयगे  ...( यवधान) मने कहा िक ऐसे लोग नह  ह गे
...( यवधान) िववेकानंद जसेै लोग अब नह  आयगे  मने यह कहा है ...( यवधान)

मेरा प  कहना ह ैिक हम िजतने लोग यहां ह, यिद भ ाचार के मामले म हम लोग काफ  गंभीर ह, य िक यिद यह देश दुिनया म सबसे यादा िकसी चीज से पतािड़त ह ैऔर यिद देश क
अथ यव था कमजोर ह ैतो उसका सबसे बड़ा कारण भ ाचार है  हम इस मामले म पािक तान से भी नीचे क  ि थित म ह  मेरा दो-तीन सि मशंस है  हम यह नह  कहते ह िक कैम के िखलाफ

चचा न हो, लेिकन िह दु तान म िसफ बात पर चचा होकर रह जाती ह ैऔर बात कभी ख म नह  होती है  आदरणीय, आपक  सरकार इस देश म चुन कर बनी ह ैऔर िद ली म अरिव द केजरीवाल
क  भी सरकार बनी है  इस सरकार को बने दो साल हो गये ह, भ ाचार के िखलाफ ही सरकार म आये ह, तो आपको भ चार को जड़ से िमटाने के िलए कोई नह  रोकता है  यिद नरे द मोदी जी
म परूी ताकत ह ैतो आप िह दु तान म बेइमानी यव था को ख म क रए  यह मेरा पहला आगह है

मेरा दूसरा आगह ह ैिक यिद भ ाचार को जड़ से िमटाना चाहते ह तो एक ऐसा काननू लाइए जो 302 से बड़ा मुकदमा, भ ाचार एक साथ लाख  आदमी को मारता ह,ै इसिलए इस दुिनया म
उसको हग करने का पावधान हो, भ ाचा रय  को हग करने का पावधान होना चािहए  हम लोग िजतने लोग यहां बठेै ह, हमाम म सब लोग नंगे ...( यवधान)

माननीय अ य  : आप अपनी तीसरी बात बोिलए

...( यवधान)

शी राजशे रंजन: अ य  महोदया, हमाम म सब लोग नंगे ह  जनता कहती ह ैिक यव था को चलाने वाले सबसे यादा पॉिलिटिशयंस ह  या िह दु तान क  िसयासत म बठैा कोई पॉिलिटिशयन
ऐसा ह ैजो चार करोड़ से सौ करोड़ पये म चुनाव नह  लड़ता हो, जो दो सौ करोड़ पये खच नह  करता हो?...( यवधान) कुछ पॉिलिटिशय स को छोड़ िदया जाए ...( यवधान) कौन सा
पॉिलिटिशयन ऐसा ह ैिजसके पास आकूत पसैा नह  है ...( यवधान)

माननीय अ य  : यह गलत है

â€¦( यवधान)

माननीय अ य  : आपक  बात हो गई है  आप बिैठए

â€¦( यवधान)

शी राजशे रंजन (मधपेरुा) : यिद काला धन सबसे पहले िनकाला जाए तो िह दु तान के यरूोकैट, िह दु तान के ...* िजसने समाज के गरीब  का खनू लटूा है ...( यवधान) इसिलए
पॉिलिटिशय स के िखलाफ सबसे बड़ी जंग होनी चािहए ...( यवधान) पॉिलिटिशयन सारी यव थाओ ंका जड़ ह,ै चाहे ओिड़सा जाइए ...( यवधान)

माननीय अ य  : आप बठै जाइए  आपक  बात हो गई है

â€¦( यवधान)

शी राजशे रंजन: ओिड़सा म 90 पितशत लोग  का राशन काड बना है ...( यवधान) बहत बड़ी लड़ाई है ...( यवधान)

HON. SPEAKER: Nothing will go on record.



HON. SPEAKER: Nothing will go on record.

...(Interruptions)â€¦ *

माननीय अ य  : राजेश जी, आप बिैठए

â€¦( यवधान)

शी एम. वकै या नायडू : भावना म आकर परूी दुिनया, परेू देश और सारे पॉिलिटिशय स को बोलना अ छा नह  है  यह रकाड म नह  जाना चािहए ...( यवधान)

माननीय अ य  : मने कहा है

â€¦( यवधान)

HON. SPEAKER: Nothing will go on record.

...(Interruptions)â€¦ *

शी भगवंत मान (संग र): अ य  महोदया, भ ाचार पर बहस चल रही है ...( यवधान)

माननीय अ य  : भ ाचार नह , केवल पिटकुलर बात पर बहस चल रही है

â€¦( यवधान)

शी भगवंत मान : िनयम 193 के अंतगत टेलीकॉम क पिनय  के घोटाले पर बहस चल रही है  यह पहली बहस नह  है  इससे पहले भी ऐसे मामल  पर बहस हो चुक  है  अगर िसफ चचा करके
िज मेदारी ख म हो जाएगी तो मेरे याल से ऐसे नह  होगा  इसके िलए नीयत चािहए  कमी नीयत क  है  इससे पहले वाली सरकार  ने िकया ह ैया आजकल सरकार के पास शि  ह,ै तो पहले वाले
कैम को बाहर लेकर आएं  वसेै कांगेस क  नीित बन चुक  ह ैिक खदु ही बहस शु  करवाते ह और अपना बोलकर िनकल जाते ह ...( यवधान) वे चले गए ह  यहां बच खाली पड़े ह  वे बाद म
कहते ह िक हम नह  पता था िक बीजेपी वाले इतना अ छा बोलगे आिद  यह उनका टाइल है  जब िचिड़या खेत चुग जाती ह ैतब वे बाद म पछताते ह  म एक ऐसी पाट  से िबलांग करता हं जो अ ना

आदंोलन से िनकली है  मेरी पाट  कर शन िवरोधी आदंोलन से िनकली है  अगर ऐसी िडबेट आती ह ैतो मेरा अपनी पाट  क  तरफ से बोलना ज री है  भ ाचार के िखलाफ हमारी पाट  क  ज़ीरो
पितशत टॉलरस है  िद ली म भी सरकार है  िजन लोग  ने यह िकया ह,ै उनके िखलाफ उ च तरीय जांच हो  जो देश क  टै सपेयर मनी, लोग  के पसेै को लटू रहे ह, चाहे िकसी भी तरह से लटू रहे
ह, टू जी, थी जी, कौन से कैम ह, लोग  को आजकल कैम के नाम भी िडिजटल िमल रहे ह िक पता ही नह  चल रहा िक कैम ह ैया कोई नई िमसाइल बनाई ह ैटू-जी, थी-जी  म चाहता हं िक
इसक  उ च तरीय जांच होनी चािहए तािक िजनक  मनी इसम बबाद हई ह,ै उ ह इंसाफ िमले  ऐसे लोग  को स त से स त सजा िमले तािक आगे से कोई यि  ऐसी कर शन करने क  िह मत

नह  कर सके  यह मेरा आपके मा यम से आगह है

THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN JAITLEY):
Madam, Speaker, I am extremely grateful to Shir Bhartruhari Mahtab and all other colleagues who have participated in this debate on this very
important issue. Shri T.G. Venkatesh Babu has also made a very elaborate presentation. Let me at the very outset clarify and categorically state that
as far as this Government is concerned, it is completely and absolutely committed to absolute probity and in any scandal or scam, any person who is
found connected or concerned, no one will be spared. We have no holy cows to protect and the Government is going to the root of each one of these
cases which has been mentioned. The hon. Members who initiated the discussion very rightly said that it all started with the infamous 2G case. The
extension of the case was, it led to Aircel-Maxis issue, which has now further led to a third category of cases. Some Members in the passing made
an observation as to whether any investigating agency under the present Government is going slow in these matters. This is absolutely incorrect.

As far as the 2G cases are concerned, in all those cases where CBI has come to a prima facie opinion that an offence has been committed,
charge-sheets have been filed and the trials are going on. The Supreme Court is monitoring those trials. The Supreme Court had appointed an
independent prosecutor who conducts those trials. The law will take its own course. I am sure the guilty will have to face justice sooner or later.

The second set of cases about which a comment has been made is the Aircel-Maxis case. Whatever was the stand of the earlier Government,
we have not been influenced by that stand at all. The investigative agencies have absolutely freedom to professionally record the entire evidence,
and if they come to an opinion that some people are prima facie guilty, the investigative agencies are free to take action. It is pursuant to this policy
that as far as the CBI is concerned, investigating the Aircel-Maxis case, it has already filed a charge sheet in the court. So, the question is not FIR −
the charge sheets have already been filed and the case will now proceed to trial.

As far as the Enforcement Directorate is concerned, it also has powers under Money Laundering Act because if these are proceeds of crime,

then, PMLA is attracted. On 8th of January, 2016, a charge sheet or a complaint has been filed in the court by the Enforcement Directorate also. On

27th of February, just about five days ago, the court had already taken cognisance of that charge sheet. Therefore, notices have gone to various
accused persons who will now be tried in the Aircel-Maxis case and they will have to face trial. Eventually, it is for court now to decide. Therefore
both in 2G and Aircel-Maxis, CBI and in this case the Enforcement Directorate have taken all action which they could have taken as far as law is
concerned.

In the course of investigating these cases, different agencies of the Government obtained some other information also and that relates to the
further extension of this investigation. Now, pursuant to this, against several companies, more particularly in Chennai, a series of raids were
conducted jointly by the Investigating Department of the Income-Tax and by the Enforcement Directorate. These raids were followed up by raids
against other companies also against whom some materials were available so as to cross-verify those information.

I must straightaway at this stage place a particular limitation on myself, and that limitation is on account of two factors.

There is a provision in the Income Tax Act as also in the Prevention of Money Laundering Act under which I cannot make public the details of the
investigation. It is secondly based upon another very important principle that if investigations are at a very crucial stage and the third set of cases



has reached a very critical stage, then disclosure of that investigation material publicly may actually prejudice the investigation. I may end up giving
the line of investigation and, therefore, give an opportunity to the targets of investigation also to make the evidence itself disappear. I am, therefore,
both in law and as a matter of propriety, constrained from placing the details of those investigations. But I can tell this House that as a result of
those searches and a series of raids which have been conducted by the Enforcement Directorate and by the Investigative Wing of the Income Tax
Department, a lot of incriminating materials have been seized, details of assets held by certain entities in India and abroad have also been obtained.
Pursuant to that entire information, witnesses are being recorded, those documents are being analyzed, and Letter Rogatories have been sent by the
Enforcement Directorate to several countries. As far as the Income Tax Department is concerned, it writes letters under the Double Taxation
Avoidance Agreement. That is the procedure they follow. So, all those procedures are being followed.

As far as cases are concerned, some Members wanted to know whether FIRs have been registered. For both the Enforcement Directorate and the
Income Tax Department, under their respective Acts, there is no provision of registering an FIR. The Investigative Wing of the Income Tax
Department investigates the case, a prosecution notice is issued, a complaint is issued and then assessment proceedings take place simultaneously.

So far as the Enforcement Directorate is concerned, if a case is finally made out under Foreign Exchange Management Act, it will hold adjudication
proceedings and if a case is made out under the Prevention of Money Laundering Act for which a case has already been registered, the procedure is
that an Enforcement Case Information Report is registered. That is the counterpart of the FIR, which is registered for a PMLA case.

Those cases in the third category have also been registered by the Enforcement Directorate and once, on the basis of this entire incriminating
material, the entire investigation is concluded, all I can say is that whatever action has to be taken under different provisions of law, once a violation
is detected, these investigations will be taken to their logical conclusion and all facts, including facts in relation to certain entities which have been
named, - I am not consciously using those names because these matters are under investigation − all matters would be investigated fully and
logically, if there is a prima facie case is made out, then all actions would be taken under each of these three Acts. The three Acts involved in this
case are the Income Tax Act, the Foreign Exchange Management Act and the Prevention of Money Laundering Act. Therefore, action, as per law, will
be taken. Nobody, − and I underline the word 'nobody', however important he is, - would be spared if he is found to be prima facie guilty.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam Speaker, I had asked two or three specific questions. In how many cases the FIPB clearances
have been given? That answer has not come. What is the professional competence of this company which was provided the clearance when the
limitation to the Finance Minister was there which he transgressed? These are not matters of investigation. There are matters of information that
can be shared.

SHRI ARUN JAITLEY: Madam, I would like to inform the hon. Member that as far as the Foreign Investment Promotion Board (FIPB) is concerned,
the FIPB meets regularly. It meets under the Chairmanship of the Secretary, Department of Economic Affairs. These days, for example, a lot of
Foreign Direct Investment is coming, many proposals are through the automatic route, some are through the FIPB route and so, these days, the
FIPB meets, at times, even twice a month. The recommendations from the FIPB come up to the Finance Minister for approval and the Finance
Minister grants approval. So, every month literally I have to grant approvals for a very large number of cases for which recommendations come from
the Foreign Investment Promotion Board. If you ask me how many approvals have been given, I can certainly, in the last 10, 15, 20 years, give you
the number; it would run into thousands. The issue is not whether FIPB has given a clearance; the issues are whether the FIPB rightly gave a
clearance and if in the process of grant of that clearance, any entity has taken any pecuniary benefit. Therefore, as I said earlier, these are matters
of a very serious investigation. Investigation is at a very critical stage in these cases. Therefore there are a large number of companies, both
domestic and international, which are involved in this investigation. Assets which are domestic and international acquired by them are under
investigation. It would not be prudent for me to even give detailed disclosures as far as those investigations are concerned. Once the investigations
are concluded and the matters are filed in court, then it will certainly become public.

HON. SPEAKER: Thank you.

 

 


